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SUPREME

COURT NO. 9

COURT OF I NDI A

RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 7200 OF 2002

BHARTI TELENET LTD.
Appel lant (s)

VERSUS

UNI ON OF I NDI A & ORS.
Respondent ( s)

(Wth appln(s) for stay and office report ))

WTH Givil Appeal NO 1816 of 2003

(Wth office report)

Date: 01/03/2005 This Appeal

was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR. JUSTI CE A K. MATHUR
For Appellant(s) M .

M.

C. A, Sundaram Sr. Adv.
Ranji Srinivasan, Adv.

Ms. Bi na Gupta, Adv.

Ms.

D vya Roy, Adv.

Ms. Minalini Chandy, Adv.

For Respondent(s) M. T.S. Doabia, Sr. Adv.

For U.OI. M.
M.
M.
For BSNL M.
M.
M.
M.

Shai | endra Sharnma, Adv.
V. K Verma, Adv.
Navi n Chaw a, Adv.

R. Mbhan, ASG

Mani nder Singh , Adv
Angad M rdha, Adv.
Ankur Tal war, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

Argument s heard.

Judgment reserved.

SECTI ON X'V



(J. S. Rawat) (Kanwal Sin
gh)

Mast er
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